IN THE COURT OF MS, DIVYA GUFTA
CIVIL JUDGE-B3,
ENTRAL DISTRICT, TIS HAZARI COURT, DELHI

i/ 20 K

IETALUON MARKETING
H. PRAFUL KUMAR. PARTNER
IS WORKING OFFICE AT
FIRST FLOOR, MANOHAR MANSION
VIERI GATE, DELHI-110006
HRONGH SPECIAL POWER OF ATTORNEY
ITOHIT, EXECUTIVE EMPLOYFE]
(; ADDRESS AT 158/7TA. FIRST FLOOR,

OHAR MASION, AJEMERI GATE-1 10006

.. PLAINTIFF




Phte of Tasiltution of e sali SHAE, 201N

Prnie of Judgment passed LA 0K, 1020
SULT FOR RECOVERY OF RS, 1, 00095/ (RUPELS ONELALCD
ANDNINETY FIVE ONLY),
JUDL VRN

e present suil s o suit for recovery of Ba. 1, 00095/ Tiled

under Order 37 CPC by the plaindff. Mis. Metalon Morkedng against the

defendanis, Mech Tech Engineering Work:

The fuctunl matrix of the mater, as culled ool from the bare

serusal of the plaint is as [ollows:-

That the plaintiff, M/s. Metalon Marketing is having is office
at 158/7A. First Floor, Manohar Mansion, Ajmeri Gate, Delhi-1 10006, ‘Fhe
present spit has been filed through Sh. Mohii, AR of the plantiff. As per
the plaint, the defendant had placed upon the plaintiff an order SOmMENME T
he vear 2016 for the supply of goods and articles for Rs. 94,327/~ and the

plied to the defendants on mutually agreeable terms and

_;'Hlll'\ wene Hlll
It is alleged that approp: Jate bills were raised pertaining to the goods

PrICes
counts maintained by the plaintifly

That as per the books and ac

wotal sum of Rs. 6, $1,.910/- tll date.

supphed

defendant(s) are liable o pay 4
were maintaining running account of the plainuff with

d to the defendant. It is further stated that the

Further, defendants

wgard (0 the Servivts I'a.’l'hil..‘!‘t'

the defendunts had been accepied by the

were senl O
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ower ol nttorney on behall of plantfl. Further, perusal of

hows that the defendant had pliced upon plaintiff an

annly of varous goods and articles for Rs. 94,327/ There
weount maintained by the plaintiffs in the name of

his regard Ex. PWI/B (colly) which consiste i bl cop

ainifl had also rmsed upon detend
suid materials supplied to the dclclul: 7
onsists ol statement ol account m s P
ong with statement under Section 635 (BN

the 1otal amount due against the de

hich has not been paid by the defendant ti

Ihereafter, in view of default in payai
eoal notice di. 16.03.2018 demanding the repaymes
mount which is Ex. PW1L/D (collyl. The service
wstal receipts which s exhibited Ex. PWI1/D.
On the other hand, despite the o
jefendant has not appeared before the Court 19
son the documents filed by the plaintiff og

wuch. the entire evidence led by the pk
jelendant has chosen 10 remain abse
wrt o disbelieve pluntffs vers

i 18% pau. However, inleg

P lromg



Ihereafter, written submissions of final anEUIRSRIS

aintiff in which it has been submitted ﬂ'llﬁ | O

mount, total sum of Rs. 50,000/- was paid by e
ng the pendency of the suit Further Ld. Coll

recorded vide order dated 17.08.2020, thatss

Hence in view of the aforesaid discussigs
x-parte and plaintiff is hereby held entitl
ot of Rs. 50,095/~ (RUPEES FIFTY THOUSES

Y) along with interest @ 1265 p.a (simple inige
nstitntion of suit till its final realization from the dst
Cost of the suit shull also be awardedd
ree sheet be prepitred according

Dec

File be consigned to Record Lo

Announced in the cises

today on 24.08.20 .-";

NOTE: There arf

checked and sigm
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tage of order/clarificatiofss

21

ymount of Rs. 50
along with

rom the date of Institution i:

File be consigned to rRecord

ompliance



